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mentary Grants in respect of 

P.E,PS.U, for 1953-54
in respect of 'Capital Outlay of 
the Ministry of Natural Resources 
and Scientific Research*/*

APPROPRIATION BILL
The Minister of Finance (Shri C. D. 

Deshmukh); I beg to move for leave 
to introduce a Bill to authorise pay­
ment and appropriation of certain fur­
ther sums from and out of the Conso­
lidated Fund ot India for the service 
of the financial year 1953-54.

Mr. Deputy-Speaker: The question
is;

“That leave be granted to in̂  
troduce a Bill to authorise pay­
ment and appropriation of cer­
tain further sums from and out 
of the Consolidated Fund of India 
for the service of the financial 
year 1953-54.**

The motion was adopted.
ShTl C. D. Deshmukh: I *introduce 

the Bill.
I beg to fmove:

“That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1953-54, be taken into considera­
tion.’*
Mr. Deputy-Speaker: The question

is:
“That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1953-54, be taken into considera­
tion.’*

The motion was adopted.
Clauses 1 to 3, the Schedule, the Title 

and the Enacting Formula were add­
ed to the Bill
Shri C. D. Deshmukh: I beg to

move:
“That the Bill be passed,**

is:
Mr. Deputy-Speaker: The question

“That the Bill be passed.** 
The motion was adopted.

tDEMANDS FOR SUPPLEMEN­
TARY GRANTS IN RESPECT OF 
P.E.P.S.U. FOR 1963-54.

Mr. Deputy-Speaker: The questiott
is:

“That the respective Supple­
mentary sums not exceeding the 
amounts shown in the third 
column of the Order Paper in 
respect of Demands Nos. 2, 3, 8, 13,
14, 15, 21, 36, 37, 39, 42, 43, 46 and 
48 be granted to the President out 
of the Consolidated Fund of the 
State of Patiala and East Punjab 
States Union to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1954, in res­
pect of the corresponding heads 
of Demands entered in the second 
column thereof.**

The motion was adopted.
[The motions for Demands for Sup-̂  

lementary Grants in respect of 
P.E.P.S.U. which were adopted by th€ 
House are reproduced below.— Êd. ol 
P.P.]

D emand No. 2—State Excise D uties.
“That a Supplementary sum not 

exceeding Rs. 3,47,900 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of 'State Excise Duties*.’*

D emand No. 3—Stamps

“That a Supplementary sum not 
exceeding Rs. 10,000 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of

•Introduced with the recommendation of the President, 
tMoved with the recommendation of the President.
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payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Stamps'/’

D emand No. 8— Irrigation .
•‘That a Supplementary sum not 

exceeding Rs. 3,62,000 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PKPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect of Irrigation’ / ’

D emand No. 13—Home Department

“That a Supplementary sum not 
exceeding Rs. 6,700 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Home Department’.”

Demand No. 14— F̂inance Department

“That a Supplementary sum not 
exceeding Rs. 13,500 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Finance Department’ .’*

D emand No. 15— Revenue Department.
“That a Supplementary sum not 

exceeding Rs. 6,000 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Revenue Department’.*’

Demand No. 21—Commissioner.
“ That a Supplementary sum not 

exceeding Rs. 3,500 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Commissioner’.”

D emand No. 36—Civ il  W orks.
•"That a Supplementary sum not 

exceeding Rs. 42,00,000 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Civil Works’.”

D emand No. 37— Electricity Schemes 
— W orking Expenses.

“That a Supplementary sum not 
exceeding Rs. 16,66,400 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Electricity Schemes— 
Working Expenses’ .”

D emand No. 39—P r iv y  Purses and
A llowances of Indian R ulers.

“That a Supplementary sum not 
exceeding Rs. 94,200 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Privy Purses and Al­
lowances of Indian Rulers*.”

Demand No. 42—M iscellaneous

“That a Supplementary sum not 
exceeding Rs. 2,37,400 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Miscellaneous’.”

D emand No . 43—Expenditure on Dis 
placed Persons

“That a Supplementary sum not 
exceedinj^ Rs. 1,10,000 be grant­
ed to the President out of the 
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
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payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Expenditure on Dis­
placed Persons*.**

D emand No. 46—Construction or Irri­
gation. Navigation, EMBANiOfENT 
AND D rainage W orks.
*‘That a Supplementary sum not 

exceeding Rs. 4,00,000 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges
which will come in course of
payment during the year ending 
the 31st day of March, 1954, in 
respect of ‘Construction of Irriga -̂ 
tion, Navigation, Embankment 
and Drainage Works*.**

D emand No. 48—Capital Oxttlay on 
M ultipurpose R iver  Schemes—  
Bhakra Nangal P roject.

“That a Supplementary sum not 
exceeding Rs. 8,24,800 be grant­
ed to the President out of the
Consolidated Fund of the State of 
PEPSU to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1954, in 
respect ofl ‘Capital Outlay on 

Multipurpose River Scheme 
Bhakra Nangal Project*.**

PATIALA AND EAST PUNJAB
STATES UNION APPROPRIA­
TION BILL.

The Minister of Finance (Shri 
C. D. Deshmukh): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain 
further sums from and out of the
Ccnsolidated Fund of the State of 
Patiala and East Punjab States Union 
for the service of the financial year 
1953-54.

Mr. Depaty-Speaker: The question
Is:

“That leave be granted to in­
troduce a Bill to authorise pay­
ment and appropriaction of cer­
tain further sums from and out of

the Consolidated Fund of the 
State of Patiala and East Pun­
jab States Union for the service 
of the financial year 1953-54."

The motion was adopted.
Shri C. D. Deshmukh: I *intro-

duce the Bill.
I beg to •♦move:

“That the Bill to authorise
pajrment and appropriation of 
certain further sums from and 
out of the Consolidattd Fund of 
the State of Patiala and East 
Punjab States Union for the ser­
vice of the financial year 1953-54, 
be taken into consideration.*’
Mr. Deputy-SpetU^er: The questioo

Is:
“That the Bill to authorise

payment and appropriation of 
certain further sums from and 
out of the Consolidattd Fund of 
the State of Patiala and East 
Punjab States Union for the ser­
vice of the financial year 1953-54» 
be taken into consideration/’

The motion was adopted.

Clauses 1 to 3, the Schedule, the Tttle 
and the Enacting Formula toetm 
added to the BiU.

Shri C. D. Deshmukh: I beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.’* 

The motion was adopted.

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) AMEND­
MENT BILL
The Deputy Minister of Extefnai 

Affaiis: (Shri Anil K. ChsndA): I
beg to move:

“That the Bill further to amend 
the Abducted Persons (Recovery

♦Introduced with the 
•♦♦Moved with the 
733 P.S.D.

reconmienda tion of the President, 
recommendation of the President




